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CENTR 

BI\NGALORE BENCH 

S 
Second Floor, 
Commercial Complex, 
Indiranagar, 
BANGALCRE.. 560 038. 

25 JAN 1995 
APPLICATiQ NO: 1227 of 1994. 
- 

APPLiCANTS :—Sri .V.Thirnrnachary, Bangalore. 

V/s. 

	

RESI\JDENTS:_The Secretary,Ministry, 	of Defence,NDelhj 
and two others., 

T. 

Sri.M.Madhusudhan,Advocate, 
No.8449 upstairs,Fjfth Block, 
Rajajinagar, Bangalore-569010. 

Sri.t.Vasudeva Rao,Addl.CGSC, 
High Court Bldg,Bangalore—l. 

	

3, 	The Director, 
D.E.B.E.L., 
A.D.E.Campus, 
C.V.Rarnan nagar, 
Bangalore-560 093. 

	

S
nf  

ue 	
nic of the OrdQr passed by the Central Administrative Trunal,Rgai. 

Please find enclesed herewith a copy of th IDER/ 
STAY OPIDER/]NTERIM ORJJER/ Pssd by thi c Tribt.-1 i the bve 
mntjoned PPlication(s) on I6thJanuary,1995. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, 
B4 GALORE BENCH. 

ORIGINAL APPLICATI NO. 1227/ 1994 

MONDAY, THE 16TH DAY OF 3ANUARY9  19( 

SHRI V. RAMAKRISHNAN 	 ... 	MEMBER (A) 

SHRI A.N. VtJ33ANARADHYA 	 ... 	MEMBER (3) 

V. Thimmachary, 
S/o Venkatachary, 
Aged about 40 years, 
Senior Scientific Assistant, 
0.E.B.E.L., 
A.D.E. Campus, 
C.V. Raman Nagar, 
Bangalore— 560 093. 	 ... 	Applicant 

( By Advocate Shri M. Madhueudhan 

Vs. 

I. Union of India, 
Rsp. by its Secretary to Govt., 
Ministry of Defence, 
South Bock, 
N aw Delhi - 11. 

2, The Scientific idvisor & 
Director Genal, 
R&D South B4ock, 
Ministry of Defence, 
New Delhi - 11. 

RespofldBnts 
.4 

( $y Addi. Standing Counsel for Ctral 
Government, Shri M.V. Rao ) 

f 

ORDER 

Shri V. Ramakrisan, Mønbsr (A) 

We have heard both sides. The department while implenmtlrig 

directions of this Tribunal in the case of R. Pinto and others vs. 
Or 

'\ .,Union of India and in other cases involving the same isa's had çrantsd 
k, 	

/ 

3. The Director, 

A.D.E. Campus, 
C.V. Ramen Nagar, 
Bangalore - 560 093. 	 0*0 



higher pay scale to a number of Senior Scientific Assistants with 

effect Tram various dates by the order dated3rd .3unev  1994 (Appendix 

to the order as at Annexure A-6). As it is not in dispute that the 

persons who got the benefit are 3unior to the present applicant, he 

had approached the department by a representation dated 22.6.94 with 

the request that he should also be given the same benefit. The depart—

m.t had replied on 2.8.94 as at Anne*fl'e A—B pare 2 of which states 

as follows: 

62. 	in this connection an extract of reply received from 
DRDO HQrS wide their 1ett.r No. 16328/ARB/RD/Pers-1 dated 

29 3uly 1994 is furnished below for your informations. 

"The representation in respect or Shri V. Thimmachary, 
SSA forwarded wide your lett9r under reference has 
been examined at this Hq and in this connestion, it is 
stated that the individuals mentioned by Shri Thimma—
chary in his representation were placed in higher 
pay scale based on the judgements of Han'ble CAT 
Bangalore Bench In the OAa filed by the said indivi—. 
duals and not by the regular procedure followed in 
placenent of individuals in higher pay scale. 

in view of the above, the qiestim of protection of 
pay does not srise. " 

It is not denied that the applicant is senior to those who were given 

the benefit. 

Following the orders made in OA No. 458/90 to 500/90 as also 

• 

ke 
 

\ th' 
d.cision rendered in 110/93 and 322/93, we direct the Department to 

)coid.r the claim of the applicant and to extend to 
him the benefits 

• 
-• 	) 

the judgemunt rendered in Pinto's case and 	the DAs referred to 

7T supra. This should be done within three months from the date of 

receipt of a copy of this order. No costs* 

t

lAdiknistaft'ive 

y 

e# ( A.N. VU3RNARADHYA

tentrat 

	

	Irlbtifl*t MER (3) 

Bangalore Bench 
Bangatore TCV 
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( I.RAAKRISI+N4 
PEMBE (A) 


